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PWS\S\L:QI ’6'7‘ The ALWM 29.0.2003‘ Present ¢ The Hon'ble Mr. Justi-
//‘./‘/ﬁfuv\wﬁ ;/r) S A '37'/21@2 ?n:n? .N. (;howdhury, Vice-Chair=
e fofon poibts TR
‘; | ; Heard Mr. A. Ahmed, learnedl
' | “ Sg,,/ﬂw%\o,\) frcounsel for the applicant. Mr., .
, ; t‘ QL&QL |B.M. Choudhury, learned counsel
1; i %Z’”" (3) 'has entered appearance on behalf

I
7\/0;‘7‘0‘2 /m,@ / ¢ Dend k’w ,of the respondent Nos.2,3,& 4
ﬁ}i' A /\ebﬁoa?»(m’f and sought for time for filing .

9@%0( /F[ZS , written statement. Prayer is
_ allowed. Put up again on

2151 27,6.2003 for orders,
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27 6.2003 The respondent Sri VinOd
Kumar, Regional Manager (East)
Canteen Store Department has filed .
affidavit-in-opposition. The other :
respondents may also file affidavit-
in-opposition if they so advised,
List again on 24,7.2003 to enable
the respondents to file reply,

i

“Vice-Chairman 4;

[
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7.2003 Present ¢ The Hon'ble Mr. Justice D.

N. Chowdhury, Vice-Chairman.
The Hon'ble Mr. N.D, Dayal,
Administrative Ihmber.
Reply has been filed by the respo=
ndent No.3. The respondent Nos., 1 and 2
are yet to file reply. Further two w“"E"
- time is allowed to respondent No, 1 and\
2 to file reply, if any.
. Put up again on 12.8., 2003 for

orders, :

f

Qg
= / Mégier Vice=Chairman
mb . ‘
Q. ©
00> 5 12.8.2003 Put up on 2318’ 2003 for fyrther
| pm JMA&M/\A\',«.WS\»}GM\&V\ orders,
o Aadrall| 8 Lodemmin yo 10z,
«vaa oo /F““YW“\ v [’—\_”’——_—>f
. Vice=Chairman
: 5 @ﬁ;/ mb
f////’;é.8.2003 Presents The Hon'ble Mr.Justice D.N.

PAR—ey W Advreali
B

Chowdhury, Vice-Chairman
The Hon'ble Mr.K.V.Frahaladan
Administrative Member,

Heard Mr.A.Ahmed, learned éounsel for
the applicent and also Mr,B.,MChoudhury,
learned counsel who appeared for\the resS-

pondents, Also pergsedlthe affidavit in
opposition. Let the matter be posted for
further hearing on‘l7.9.2003 on which date

. Contd
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- Contd.
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22,8,2003 the respondent No.2 i.e.Major Generzl

P.K.Singh, A.V.S.M,, Beneral Manager,
82@ - GCanteen Store Department is directed to

' ‘X/N?’" appear iin person. =~ " .
) ’
. o ‘
05 YA e
T;J ’ ' S | Membet Vice=Chairman
. 17.9.2003 present : The Hon'ble Mr K.V.Prahalada
administrative Member.

P U“‘”‘"@lﬁ on s

P HARR CA R o3, Heard Mr A.ahmed, learned counsel
ﬁ = : for the applicants and Mr B.M.Choudhur
‘%0\\0@ ' ' learned counsel appearing for the

alleged contemner. Mr P.K.Singh,Genera
Manager, Cantéen Stores Department,

Ovders M—QA 17/6‘1 /;z 003 Mumbal also appeared in person and

Somk bo DIS borfinainy  roeesn fros tne overmon o

/ N Lh received from the Government of India
oy g o, To Ministry of pefence he took action fo

%‘OW \‘\M\ POVYJD‘QA payment of Field Service Concession
N ‘ to the applicants. He has not yet
| ?(0 A o received any new orders for payment-

of FSC at the new rates and thus he

is handicapped to pay FSC to the
applicants at the new rates. He also
tendered, uncongditional apology “for. .
ommission and cocmmission on his par
in carrying out the Tribunal's ord
(/e(‘( . ¢ist the case again on 28.10.
for order before Division Benche.

.;‘ ‘(\4\& ..
- v F’ | Vo e o
‘ 3\ & Member
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« 28.10.2003 Heard Mr .a.ahméd, learned cou
w for the applicant and also Mr.B.M.Chou
A ;"‘)ﬁ"'k‘g‘“"’."* on- m dhury, learned counsel for the alleged
& W PonternenLunp contemper .
So. 2. Arevo oo Gl Majodr General P.K.Singh, Gener+
C%/g’ Banager, Canteen Store Department, was

ordered to appear in person by our ords
dated 22.8.2003. On 19.9.2003 the Offi:
appeared in person 2nd tendered uncond.
tional apology. Since there was no :

o
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Division Bench on that daym no order
was passed exempting his personal app-
earance. Without any specific order
exempting his personal appearance, it
was improper on the part of the officer
for not appearing today before us. at
any rgte, we however, considering the -

‘facts situation and considering she

affidavit filed by the ©fficer, more
partficularly, for the unconditional
apology tendered by him, condoqed the
lapse of the Officer for not appearing
todaywe ?

The order for appearance of
Major General P.K.Singh dated 22.8.03
is kept in abeyance.udtil further orda
and the Officer sﬁ%llsgg§e to appear
in person until further orgers.
, List the case on 28.11.2003 for
further orders.

‘ Member Vice-Chairman
bb
R 2—%‘”‘1‘503 Ne cowdk . A——&’iOwW\D
\s \b\n\ez,
Qﬁf &A&kb,

- 16.12.03 List again on 27.1.2004 for order.
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_ C C.P.N0.23/2003 . .
| F ‘ "21.7.2004 Present: Hon'ble Shri K.V. Sachldanandan
A—}-@—!@é’????& ‘:?Cét TRIN . Judicial Member
bhesmmespeme- o s G e
!: | | When the matter came up for |
i N o hearing, the learned counsel for the'{‘
i respondents requested for two weeks
H S time to get instructions.
? e o Post before the next available

‘Division Bench.

@ _ ’ . _lMem‘beﬁr. (A) | o | . Member (J)

Y.
‘geli
i) 3 L\ ‘nkm
S ' ,
W;\ . 23.8.2004 Present: Hon'ble Shri D.C. Verma, :
(H?gD{TXD Vice-Chairman '
: ﬁjVXT ' - Hon'ble Shri K.V. Prahladan, }
% v Administrative Member. "
| -
; _ Mr A. Ahmed, learned counsel '
'iﬂfgémaéﬁ.zé ol /n ' for the  petitioner, has submitted ,
X AEVEANE IS R ] a leave note. Adjounrd. List thematter '
Wt il dy e ’OQJSQ_V' :
'. \ ' fé\' ? a 1 5 before the next available Division
= . Ade N "*’""J’~ ¢ ; ¢ ) .
%‘M\L"l W °‘€§° 3““@ Bench. o o

‘@ {! . oot Member Vice-chairman .
. /ﬁ I | ‘ | x

b/ , nkm - ,
Y . i

i 14412404 Let this case be listed for hearing ,

: on 25‘(‘.‘.]’1 Jﬂnuary. 2005' be-l-n-n—-f @j Vuf—-—bu.«, ‘
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L'Lst before the next Div.lsion,
Bench. . - :

% 1 L : )
/y\i“ f; -~ . \ @W

Member (A)

11.3.2905 . MreAsAhmed, learned ceunsel for the
B petitienor has already infermed that he
~ will not be available in the Tribunal .

till March, 2005.

o post on 29.83.2005. ?a/ﬂ%
o | ¥ :

) or Vice~Chairman
| b. 1 -
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C.P.N0.23/2003 (0.A.N0.57/2002) 1‘

24.2.2004 Present: Hon'ble Shri Shanker Raju,
Judicial.- Member

Hon'ble Shri K.V. Prahladan;,
Administrative Member.

- N, Pleadings are complete in
this Contempt Petition. List it for

hearing on 23.3.04.

. | l\«,
Member(A) Member(J)
nkm
123.3.2004 List before the next Division
Bench. !
. .
Member (A)
mb

13.5.2004 Present : The Hon'blse Sri Mukesh Kumar
' Gupta, Judicial Member,

L_-\ _

The Hon'ble Sri K.V. Pra‘
dan, Member (A). - .
N ’,.— ’

None appears for the petitioner,
Learned counsel for the respondents

seeks time. Adjourned. List for hearing

on 17.6.2004,

Member}(J)

Tiae o+ 2 . &

©

17.6.2004 presents The Hon'ble smt. Bharati Roy

Member (J).

The Hon'ble Shri K.V.prahladan
Member (A)o

Learned counsel for the petition-
er Mr.A.Ahmed is not present and he filec
a letter expressing his inability to
aﬁtendthe Court on 17th & 18th of June,
2004.

Mr .B.M.Choudhury, learned counseD
for respondent Nos.2, 3 & 4 Jﬁk present.
post the matter before the next pivdsion
Bench. é&

Member (A) Member (J) ,
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29434054 Pest the matter on 29,4,05 for, f& '
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Vice=Chdirman

29.4.2005 kabsx Heard Mr, A, Ahmed, learned
counsel for the applicnat and also Mr.
B.M. Choudhury, learned counsel for the

». Respondents.

List on 26.5.,2005.

- Vice-Chairman

mb E I

26.5.2005 Division Bambh is not available,
- Adjourned to 19.7.2005 fer hearinqvo

A case i, reachy |
%F?Y“ lULmjl&WN?ﬂ

2947,05¢

Member
bb

[

19.7.2005 On behalf of Mr B.M.
. Choudhuri, learned counsel for the

respondents adjournment is sought.

Post on 29.7.05. : _ i;yﬁf%
hﬁ§§;1&$4L¢qg,\\\ 62/{iﬂ//( .
Member '

Vice-Chairman

‘nkm

Mr.A.Ammed learned counsel for the
applicant submits that in view of the
reply filed by the Respondents the appli-
cant do not want to press the matter,

Heard Mr, B¢ N.Choudhury, learned
counsel for the Respondents. He has no
ob jection, Accordingly, C.P. is CI;EFd‘
Member Vice~Chairman
1m |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL S={<£
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GUWAHATI BENCH AT GUWAHATI. E

CONTEMPT PETITION No. A3 OF 2003.
IN O. A. No. 57 OF 2002.

IN THE MATTER OF:

A petition under Section 17
of the Central Administrative
Tribunal Act, 1885 praying
for punishment of the Contem-
ners/Respondents for non-com-
pliance of judgment and order
pg@sed by the Bon'ble Tri-
"bunal in ©.A. No. 57 of 2002
on 16-08-2002. |

~ AN
IN THE MATTER OF

Sri Nomal Chandra Das
~

and 134 others -Applicants.
~Yeraus-—
The Union of India & Ors.

-Respondents.



-~ AND-
"IN THE MATTEE OF

Sri Nomal Chandra Das,
.?. No. 3190, Peon,
Office of the Area Manager,
Canteen Store Department,
Arga Depot, Army Supply Depot
Road, P.D;*Dimapur, Nagaland.

-Applicant.

1)  &ri &ubir Dutta, 101 South

{/// Block, Secretary of Defence,
_////Ministry of Defence,

New Delhi-1.

ﬂ\( Gy D)(\ 9 Ccmlw'\

(V G e g(fo\CfE

2)  set Moy W.P;k.swgqm.sm.

[ ,
h\m D, General Manager,
Canteen Store Department,

*ADELPHIC 119 Msharshi Karve

Road, Mumbai-400020. .

(]
(Y

Sri Vinod Kumar,
The Regional Manager (East)

Canteen Store Department,

3
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— 3"
P.O.-Satgaon, Narengi,

Guwahati~-T781027.

4] sri DM, SorcKart, MMW

Canteen Store Department,

Area Depot, Army .Supply Depot
Road, P.C.-Dimapur, Nagaland.

-Respondents
Contemners.

The Humble Petition of the

abovelnamed Petitioner:
MOST RESPECTFULLY SHEWETH:

1} - That your‘humble petitioner slongwith
134 others had filed the Original Application
No. 57 of 2002 before this Hon'ble Central
Administrative Tribunsal, Guwahati Bench,

Guwahati for psyment of revise rate of Field

—

—wervice Concession Allowance as per recommenda-
A — - ——
tion of the 5™ Central Pay Commission with

effect from 01-05~1069.

2] That the Hon'ble Central Administra-
tive Tribunal,.Guwahati Bench, Guwsahati on 196~
O8-2002 heard the matter finally and the above

said Original Application No. 57 of 2002 was
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allowed by the Hon'ble Tribunal directing the
Respondents, including the Respondent No. 1 to
take sppropriate decision in the matter with.
ﬁtmost dispensation and communicate the ssme to
the applicants asz expeditiously as possible
preferably within two months from the date of
receipt of the order. The Respondents got the
copy of the said order and alse filed a Misc.
Petition No. 152 of 2002 praying for snother

three months time extension with effect from

01-11-2002  for implementation of the said

judgment dated 19-08-2002. The Hon'ble Tribunsl
vide its order dated 12-11-02 extended the time
for inpiementation of the s=said judgment within
28-02-2003. But, till today the Respondents/
Contemners did not implesment the said judgment
although they weré granted five months time
from the-data of judgment and order of the said
O.A. 57 of 2002. As such, vyour petitioner is
compelled to filed this Contempt Petition

before this Tribunal for seeking justice.

'.ﬁnnaxure—ﬁ is the photocopy of the
Judgment Order dated 19-0B-2002 passzed
by the Hon'ble Central Administrative
Tribunal, Guwahati Bench Guwsahseti in

OA No. 57 of 2002,

Momak o4 fu
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Anmexure-B Q& the photc:cc»pg‘zp;; of order
dated 12-11-02 passed by the Hon'ble
Tribunal in M.P. No. 152/02& 28,0203 U
M.P Novgloy,

3] ‘That vyour petitioner begs to state

that the Respondente/contemners have shown

disrespect, disregard and disobedience to this
Hen'ble  Tribunal. The Respondents/Contemners

delibér&tely‘ with & motive behind have not
complied. the Hon'ble Tribunal's Judgment and
order dated 19-08-2002 passed in O& No. 57 of
2002. A= such, the (e&pondents/dontemnars
deserve punishment from this Hon'ble Tribunal.
It is a fit case where the Respondents/
Contemners may be directed teo appear before
this Hon'ble Tribunal to explain as to why they

have shown disrespect to this Hon'ble Tribunal.

4) - That this petition is filed bona fide

to secure the ends of justice,.

In the premiges, it is, mést
humbly and respectfully prayed
that vyour  Lordship would be
pleased to admit this petition and

issue Contempt notice to the

Neo om al eb - Rt
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Lespondente/Contemners to  show

:

suse as to why they should not be
punished under Section 17 of the
Central  Administrative Tribunal
Act, 1885 -or pass such any other
order or orders as this Hon'ble

Tribunal may deem fit and proper.

Further, it is alsc prayed

that in view of ‘the deliberate

5}

disre

L

pect and disobedience to
this Hen'ble Tribunael’s order
dated 19-0B-2002 pas=zed in O.A.
No. 57 of 2002 the Respondents/
Contemners may be asked to appear
in persons before this Hon'ble
Tribunal to explain as to why they
shauld net be punished under the

contewpt to court proceedings.

And for this sct of kindness your petitioner as

in duty bound shall ever pray.

Momal ch g4

.. Draft Chsarge
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—~ 1.
DRAFT CHARGE

The petitioner aggrieved for non-
compliance of Judgment and order dated 19-08-
2002 passed by this Hon'ble Tribunal in O.A.
No. 57 of 2002. The Contemners/Respondents have
willfully and  delibersately vioclated  the

Judgment snd Order dated 19-0B-2002. Accor-
dingly, the Respondente/Contemners are lisble
for contempt of court proceedings and severe
punishment thereof ss provided under the law.
Théy ey also be directed to appear in persons
and reply the charges leveled against them

before this EBon'ble Tribunsal.

Nomal eb.- Anf



[

\Y

— B -

Affidevit

I, Sri Wowel Chendre Deg, P. No. 3180, Peorn,

- (ffice of the Ares Manager, Canteen Store Department,

Arew Depot, Army Supply Depot Rosd, P.0.-Dimepur,
Negalend do hereby solemnly sffirm end say &= follows:

1) That I &m one of the applicent in C.A. No. %7 of
2002 gnd e&lso the petitioner of the instant petition
end &5 such I em ecqgueinted with the fects and
circumstences of the cese end I am also guthorized to

" eaweear this affidevit on behalf of the other

petitioners.

2) That the contents of this effidevit angd
The stetements made in paregraphs l, fb —_—
— of the sabove petition ere true to my

knowledge end those made in paresgraphs 2

EBre being metters of records derived there
from I belief to be true and those made in the rests
gre awy humble  submissions  before this Hon'ble
Tribunal. '

I s=ign this effidevit on this thefﬂ%*&_day of
2003 et Guwshsati. .

Identy

by mei |
hed.

Advoc : A\\\“G‘Q N o an ol eb

(10“' Solemnly effirmed before me by the

Deponent who is identified by Mr.

Adil Ahmed, Advocate.

pr”



.. By Ad%?éate Mr A.K. Chaudhuri, Addl.'C.G;S;q;
\ . -

A3 Canteen Stores bepartment,
em., Mumbai. o
‘ 3~ The ‘Regional Manager (East), i
SPTTL Cantgen Stores Department, . @?
“ ... . Narengi, Guwahati. - i
< ¢l The BArea Manager, = ~

. ’ A i
e . / Pl
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IN TUE CENMTRAL ADMINISTRATIVE TRIBUN#U
GUWAHATI BENCH K

Original Application No.57 of 2002, "
Datao of decision: This tne 19th déy of Augupé 2002

H N

The Hon'ble Mr Justice D.N. Chowdhury, Vice%Chairman

b

The Hon'ble Mr K.K. Sharma, Administrative Member
! FE

(I
Shri Nomal Chandra Das and 134 others «ihe...Applicants
All the applicants are working o
under the Area Manager, Canteen Stores o
Department, Area Depot, i
Army Supply Depot Road, o
P.0.-Dimapur, Nagaland. i
By Advocate Mr A. Ahmed.

~ versus = . i

l. The Union of India, represented by the ‘
Secretary to the Government of .India, |
Ministry of Defence, |+
New Delhi. ;’V

2. The General Manager, ' |

!

‘Canteen Stores Department,  ﬁ
AreaDepot, Army Suppiy Depot Road, :
P.0.+ Dimapur, Nagaland.

.1;:..Respondents

AY G

\. i

a>™" / g
AN 7

L B S I IR IR BNy

i
CHOWDHURY. J. (v.C.) ° ; .

The issue relates to payment oflﬂField Service

e e e e I‘*‘Y Ce e

Concession to Civilian employees. The lapplicants are

under the Area Manager, Canteen Stores Départment, Area
[RIN .

Depot, Army Supply Depot Road, D®mapur, Nagqland. All the

applicants joined together for redressel gf their common

W N aeichancen
Ry s
T

3

B

0"/”‘)‘;

4

- Aingruge - A




('j \f>" %

grlevunces as to the payment of Fleld Setvxce Concession

- (FSC for short) at the revised rate as per recommendatlon

of the Fifth Central Pay Commission y%yh effect from

1.5.1999, Earlier, a batch of hpplicakﬁons were filed

before this Tribunal seeking for directkin for providing

FSC to the applicants of those casks‘ in terms of
. !!1 '

Government Circulars and Orders. Thé} O.A.8, namely

it

0.A.No. 267/1996, 0.A.H0.280/1996, [ O.A.No.17/1997,

0.A.No. 12/1997 and O.A.N0.269/1996 were!tinally disposed
of by this Tribunal on 10.6.1997 dxrectiné the appropriate

authority to pay FSC in the light of the éecision rendered

r‘ .
) bi/dﬂ/ Tribunal in O.A.No0.124/1995 ande.A.No.125/1995.

Cording to the applicants all of them are being paid FSC

e tT 4 — —— —_ ——
at the old rates though the rates have been revised as per

— e

[UUR—— [
—

e e— -\4_

"The\recommendatlons of the Fifth Central Pay Commission.

I \

.JLi$he 1 cal .authority, namely the Area’ Manager, Canteen

'|“

s rés”, artment, Dimapur, vide qommunlcatlon dated

- C 3 A .
‘7416.3.2001 #rote to ‘the’ concerned authorxty for making

o J

\ A \\ 2‘ N

oo N T [

N e ﬁlate disbursel of the allowance

\R C“snl

€

on ‘the basis of the
C

:j;ﬁ( Central Pay Commission Rep0tt.‘The Deputy General
S

l ‘

Manager on behalf of the .General Manager, Canteen Stores

Department) Mumbai by communication ditfd 10.4.2001 wrotem

to the Secretury, Board of Control, Canteen Services. New

Delhi for taking appropriate stepsfhfor releasxng the

revised FSC to Dimapur, B D Bari and:ﬂgglmpur Depots. In

the Said communication the authoriLy: referred to 1its
-

earlier letter dated 390.8. ?000 and regxndero on the issue

I T
dated 16.11.2000 and 12.1.2001. Therﬁaft er also reminders

-
were issued by the authority, but til¥~now no decision has

been taken. iv?
: }Qd%k/A
\

Wps |
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stated thatfthey are awaiting appropriate d

authorjity. ¢ |
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: ;' 1 Z. In thé written statement the resaondents have
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3. We have heard Mr A. Ahmed, learned counsel for the

applicants as well ag Mr A.K.

§

' i
C.G.s.cC. at‘length. Mr A. Ahmed submitted t
' 1

no Justlflcatlon for delay ip taking appro

since the matuer was clarified by the Gover

in its communication dated

No.95257/z/soc65/2149/u(nov)/9e. Mr Ahmed

88 per the ﬁPresidentlal sanction the

QJ_____.

entitled for- ESC who are serving in the C

Department qaiindicated in the safg communig

q, The materlal facts clearly indicated
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- ~ Central Pay‘Comm1351on. ‘
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earned Addl.

that the atthority arelnfieisin of
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he matter ang

o

Lhay would-soan take an approprxatgéﬁﬁgszon on the matter, J
5, We accordingly direct tpe ”

shall, however, be no order as to costs.
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The appllcatxon is accordingly dispos d
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12.11-02 , Heard MI. A.K. Choudhury,
learned Counsel for the applica-
nts and also Mr. A.Ahmedp learnw

ed counsel for the respondent.

Considering the facts and
Clroumstancus of the Cave we

allowc.ithe respondents to

. implement.. the; judgment within
nf 28.2.2003. -

The M.p. accordingly
allowed.
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A s g, '.- —m--m-. w—.—w—~---.—.. U e ——

hand VS. -

Responaent (s) h~-~N 0\/1 e/g\»(}v»\a\m B@Q % 0

e S A 2
Advocate :

Setl ol SNPERRE

for the applicant (s)_A K- vl COOL,

Advocate for the responclent (s) A&&,Q /Q)nmd

o ———
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Notes of the Registry t Date-1 Ordgg"gzuzgg-Tribunal"~
!

128.2. 2003, Heard Mr.A.K.Chaudhury, learn-
. : -ed Addl.C.G.S.C. for the petitioners
cand also Mr.a. Ahmgded, learned coun-
LA 3391 for the opposite party.
' ! The appllcation is made for
, A extegnsion of time. Already the res-
! vs* Lo pondents were allowed time till 28.
‘ | 2.2003. The respondents instead
£iled this application on 21.2.2003
praying for some time to implement
of the judgment. As alluded, already
- sufficient time Was'granted. However

\v

considering the prayer of Mr.A.K.
Chaudhury, learned Addl.c.g.s8.c.,
the respondents are allowed last
chance to complete the exercise on
or before 31.3.,2003. No such prayer
shall be entertained thereafter.

Accordingly the M.p. sta‘nds
allowed. .

i/ VICE CHAIRMAN
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I8 THE MATTER OF: : @‘ -F

Contempt petition No. 23 of 2003

In O0.A No. 57 of 200%.
. And .
IF THE MATTER OF:
IR | Sri Nomal Chandra Das and
\ 134 others |
| Versus |
The Union of India & Others.
_ And |
IN THE MATTER OF:
An Affidavit-in-Opposition on behalf
cf the Réspondents-Contemners against
‘the petition under Section 17 of the
Central Admiﬁistrative Tribunal Act
'1885‘ for non compliance of the'
Judgement‘ and Order dated 19.8.02
passed in G.A. No. 57 of 2002 of the
Applicants.
"An Affidavit-in-Opposition on beﬁalf of the Respondents-

Contemmers

I, Shri Vinod Kumar,'RegionalvManager (East) Canteen Store
ﬁepartment P.0. Satgaon, Narangi, Guwahati 7181027, aged'
about S& vyears, do hereby solemnly affirm and state as

follows:

1) That, I have been iﬂpleaded as Respondent-Contemner
No.3 in the above noted Contempt Petition, herein

after to be referred to as the Petition, as such I am

277- 60>
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fully conversant with the facts and circumstances of
the case. A copy of the said Petition has been served

upon me and I have understood the meaning of the

‘content of the said Petition after perusal of the

Same.

\That, with reference to the avermenté made in the Para

1 of the Petition the Deponent begs to state that the
Hon'ble Tribunal vide its Order dated 19.8.02 directed
the Respondents to'providelField Service Concession to
the ciﬁilian employees of the Canteen Store'Department

serving in neﬁly' Defined Field Areas and Modified

‘Field Areas as per recommendation. of the Fifth Central

Pay Commission.

That, with reference to the‘averments made in para 2

of the Petition, the Deponent hereby denies the same,

- save and except, what ever is borne out of record. The

Deponent begs to state that the Ministry of Defence,
Govt. of India, vide its: letter No.
95257/Q/BOCCS/2149/D(Mov)/98_ dated 5.8.98, conveyed
the sanction of the President of India, of Field
Servicés Concession to the employees of Canteen Stores . .
Department serving in thé'hewly Defined Field Areas
and Modified Field Areas. w.e.f.5.8.98. But the
Ministry of Defence, Govt. of India, vide its letter

No.95257/Q/BOCCS/224/CC/D(Mov) /98 dated 27.11.98

corrected the date of enforcement of the said

concessions w.e.f.1.4.93 instead 5.8. 98.

Copies of letter dated 5.8.98 and letter dated
27.11.98 are annexed herewith and marked as ANNEXURE I

and II respectively.

That, the Ministry of Defence, Govt. of India, vide
its letter No.4{6)/2000/D(Civ.I) dated 21.9.02 has
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débided to consclidate the Orders contained in a
number of Govt. letters on the subject of Field
Service Concessions. The Ministry also Qpined' that
henceforth the following are the Field Service
- Concessions/Compensatory Allowanées admissible to the
civilians working in Field Areas and Modified Field
Areas as per the existing rules -and instructidns
issued by the Ministry of Defence from time to time.
Following‘ are - the facilities available in Field
Service Concessions in the Field‘Areas.'

“A. Field Service Concessions in the Field Areas:

a) Free rations oﬁ scale applicable to combatants of
the Army or Air Force, as the case may be, and
fuel. . )

b) Free teﬁted/basha accommodation and connected
services to the extent feasible.

c) Free clothing én-minimum essentiallscale of Army

’ ‘Peﬁsonnel if the Corps Commander/AOC-in-C Air
Force Command considers the issue of such
clothing essential for operational reasons.

d) Free remittance of family allotments.

e} Free meéical treatmeﬁt and hospital treatment.

f)Wound/injury or family pension or gratuity under

 chaptér XXXVIII CSR or 157/57/AFT 20/58, as the
case may be, or compensation under the Workmen’s
Cbmpensation Act where applicable. |

g) 2 Postage free letters per individual per week.

'h)Remittandevvﬂthin_Indian limits of money orders
and Indian Postal orders free of commission upto
the maximum value of Rs.30/- per month per
individual. ‘ '

i) Retention of family accommodation allotted by
Govt. at the old duty station on payment of
normal rent. If thel‘accommodation retained is

required to be allocated to another entitled
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personnel per exigencies”of sérvice, the families
' may be shifted to an alternative accommodation
whether appropriaté or inferior to the status of
the .individual concerned. |
The above concessions ére hon-nonetarj ‘in nature and
no compensation in the fomp of mohetary éilowance as
part of F5C is admissible under the existing rules. -
Refer to ANNEXURE ‘C’ to the Govt. letter No.
A/02584/AG/PB3 (a) /97-S/D(Pay/Services) dt.
25.1.1964. . ,
B. Field Service Concessions in Modified Field Areas.
(a) Free remittance of Family allotments.
(b)2 postage free Forces letters per individual per
week. |
(c) Remittance witﬂiﬁ Indian limits of money orders
and Indian Postal'orders free of commission upto
the maximum value ,6f Rs. 30/- per month per
individual. '
(d} Retention of family acéommodation allotted by
Govt at the old duty station on payment of
normal rent. If the accommodation retained is
‘required to be allotted to ancther entitled
personnel for ..exigencies - of service, the
families may be shifted to alternative
accommodatioh whether appropriate or inféribr to
the status of the individual concerned. |
The above concessions are non-monetary in nature and
no compensation in the fomh_of monetary allowance as
part of FSC is admissible under the _gxisting
rules. (Refer to Appendix "B’ to the Govt; letter
No.A/ES?Gl/AG/PSS {b)/146=5/2/D (Pay / Services)
dt.2.3.1968) 7. 4' | o

A copy of the letter dated 21.9.02 is annexed
heréwith and marked as ANNEXURE III. "
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3)That, as per the said» letters of the Minietry‘ of
Defence, Govt. of India, the Area Manager, Canteen 
stores Department, Dimapur, the Regpondent/Contemnor |
No.4 herein informed the Regional Manager. (East), -
Narangi, Guwahati, that the staffs of Dimapur Depot
are drawing Field Service Concessions vide letter No.
DPD/0020/20/EST/377 dated 31.5.03.
A'cepy of said letter dated 31.5.03 is annexed
herewith and marked as ANNEXURE Iv.

4§)That, the Petitioner begs to state that the Applicants
under the Canteen Store Department are enjoying Field

Service Concession.

7) That, with reference to averments made in para 3 of
the contempt Petition, the Deponent hereby denies the
same. The Respondents/Contemner= have never shown any
disrespect, disregard to the Hon'ble Tribunal, so
question‘of disobedience does not'arise.at‘ail. The
Respondent/Contemners have complied with the Judgemenf
and Order dated 19.8.02 passed in OA No. 57 of 2000.
The Appllcants on the ba31s of WlGDg interpretation of
the  Govt. Clrculals Notificatien etc. made some

illegal demands before the authority concerned

| 8)That} as the Applicants made illegal demands on the
basis of wrong interpretation of law, the Petition is

liable to be dismissed in limine.

9)That, as the Applicants made false claims as above,
the Hon'ble Tribunal may impose ' some cost to be

recovered from the 135 Nos. of Applicants.
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"Guwahéti

Identified by me

.?:,(
T 6

-iO)Tha@:, the statements of facts made in para 1 to 9

above are true to my knowledge and the rest are my

humble submissions beforé the Hon'ble Court.

I hereunto set my hand on this the 27 day of June 2003

beforé the Hon'ble Central Administrative Tribunal at

'-,R%iwf%uﬁa(@%
c <D NC\WI'~_ lj

The Deponent swear the

|3r“*'C]\QM¢

Advocate

Affidavit in front of me
who is identified by Sri
B. M'Choudhuryf Advocate
on this the 27" day of
 June 2003 at Guwahati
CT o JulieMehenl o gy
Mrs. Julie Mahanta
| Advdcate,

Gauhati High Court.
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 \L.URE *AY TO CSD ORDER NO. 36/98 DAYED 18 Aug'I8..
AL NTEF SPLAS - - 4 -~ . : ’ 7 -’\:,

v g s st

Nd No.95257/9/BOCCS/2149/D (Mov )/ 98
: Governmant of Indie . .
Ministry of Defence :
New Delhi, the O5th August, 199S.
_Tof

The Becretoary,

Bosrd of Control

Canteen Services v

IL~T Bloolk, Room No.16H,

.Church Road, :

~New Delhi- 110 001,

SubJect - Field Service Concessions to Canteen
Stores Departument employres serving
in the newly defined Field/Mod ified
Field Areas.

Sir,

\ ‘I am directed to refer to Ministry of. Defenca
letters No. 37269/AG/PS 3(8)/90/D(Pay/Services dated
15-1-94, No. . B/37269/AC PS 3(a)/165/D(Pay/Sarvices )
dated 37-1-95, Corrigendum No.EB/37269/AG/PS 3(a)/730/
D(ray/Serviceg ) dated 13.&.95r No.1(22)/97/D(Pay/Sarvices)
dated B-1-98 and No.3(4)/97/D(Pay/Services ) dated 0-1-98
and Lo convey the sanction of the President to the

~following Field Services Concessions:to employees .of
Canteen Stores Denartment serving in the rewly def ined
J"ield Areas and Modified Field Areas as enumerated in,
Govli letter dated [13-1-Yk ;e :
i), Centean Stores Departmant employees serving in
- the newly defined Field Aress will be' entitled
to the concessiong enumerated in Annexure 'C*v
to Govt letter No.A/025347/AC/PS 3(G)/97-S/
D(Pay/Services) dated 25-1~1964. Canteen
Stores Dapartment employees.serving in the .
newly defined Modified ..Field Aress will be
entitled to the concessions enumerated in ‘ .
A?pendi* ‘B' to Govt letter No.A/25761/AG/PS3(b)v
1»648/27D(Pay/89rvices) dated 2nd March 1968,
1i) . Cantéen Stores Depsrtment emnloyzes serving
in the newly defined M.dified Field Arcas will
be entitled to the Special Compensatory (Remote
Locality ) allowance and other allovances s
admissible. to Defence’Accounts Department

0;0/2-'
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Civilisn employeas as hithertofore under axlating 9
ingtructions jasued by thls Minigtry from *imo

7 to time. llowaver, 'in respect of CSND emnloyces
serving in the newly defined. Field Arces, Spacisl
Compengstory (Remote Locelity).Allowance em) olher
allowances ard, not oconcurraently sdmis#ible -along
with Fleld/Service .concessions’ '

1id) Conse quent upon the deoisions of Governmant on
the regommendetions of Fifth Centrel Psy Commission
relating to allowances and concesgions in resnect
of the Officers of Army,;:Navy & Air Force, the
revised rates of allowances/concessiéns as ner.
the Appendix attaghed to the letters No.1(22)/
97/D(Pay/Services) an No.3(4)/97/D(Pay/Services) :
dated 8-01-98 will be admissible to the Canteesn
Stores Department employees serving.in Newly
Defined Field Areas and Newliy Daefined Mod if 14
Field Arcas. Co

i

A These orders will come into force from the dalte of
issue of this letter. ‘

)

5. Thisissues with the concurrence of Ministry of

bgfence(Finanoe/QB),vide;their ID No.1367/QB dated 5-P-98,

Yours faifhfully,

' S W :
\ )‘["'/"‘. e \
Wb
p ( T.P. MONDAL ) |
Under “Secretary 1o the Government of Tndid:
Tale 1 301.2962

Copy Lo : :

- CGDA, Mew Delhi. =~ ;
CDA.CSD (Adelphi), 119 ™K Road, Mumbai-20

CSD Mumbai : ‘ . o
Jt Dir DaADS, HQ SC Pune

Audit Qfficer (DS) Resident Audit Cell, Adelphi, Mumbai.
DDGCS - 10 copies. ' i '
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CAMMEXURB 'A* TO_CSD ORDER NO. 54/98 DATED 11 DEC'98.

No.95257/Q/BOCCS/224/CC/D(Mov )/ 983
Government of India’
Ministry of Defence S
New Delhi, the 27th November, 1908,
A _

CORRIGENDUM | o

The following amendment is mede to this Ministry's

letter No.95257/Q/BOCCS/21498D(Mov )/98 dated‘O?tAugust, 1998,
regard ing Field Service Concession to-Canteen ores

Department employees serving in the newly defined. Field/
Modified Field Areas: : '

Para 2 may be read as ¢

——

"These orders .- will come into force w.e.f. 01.,4,1993"

2¢ This éorrigenGUm lssues with tﬁe'cOncufrence>of
Ministry of Defence (Finance/qB) vide their U0 No.2018/QB ~
dated 25011619989 : . .
.x' e

Yours faitthIIYo

" | /.
"T]\X‘\E§F-~J Lo
( T.P. MONDAL ) |

Under Secretary to the Gove rnment af India.
Tele 4+ 301 2962 -

'To :
The Secrétary,,:, . :
Board of Contwsol - : o
Canteen Services ‘

I~I Block, Room No.16 = - -
Church Road, New Delhi~110001.‘

Copy to:-hﬁ Da1tit . _
- GDaaensY RSeRLit 110.uk Road, Mumbai-20

CSD HO Mumbai o :

Jt Dir DADS, HQ SC Pune. . o

Aud it Officer(DS) Resident Audit Cell, Adelphi,

Mumbai. L : :

DDGCS - 10 copies.
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Sub: - Pield Service Concessiens/Alowances te CSD Emplayees serving in

the Ficld/Modified Field Avea.

“This refors to the telephonic discussion between M S. K. Gupta, Area Manager,
C'S1) Depot Narangi and the under signed on 30.05.03. '

Ay degired by DGM (P & A) and information is gathered from Stn. BQ
Rapgapahar, thet it is leamnt that no monetary compensation is being given to

Delence Civilians posted in Dimapur.

The stafls of Dimapur depot are drawing following concessions.

Applicable Tield Asca Concessions at Dimapur as per letter
No. 4(c)/2000/d (civ-T) dt. 21.09.2000

@
Rash

[ree rations on scale applicable to combatants of the Army or
Air Force as the cage may be and fuel,

Free tented /basha accommodation and  connected services to
the extent feasible. )

Free clothing on minumim essential scales of Army personnel

i the corps Commandet/ADC in C Air force command
congicers the issue of such clothing essential for operational
regang. :

Tree remiftance of family allotments upto Rs. 5000/~ per
month,

Free medical treatment and hospital treatment.
Wonnd/mpury or fumily pension or gratuity uvader chapter
KX, VI CSR or AVIST/ST/AFI/20/58, as the case may be,

or compensation under the workmen’s compensation Act
where applicable.

2 Postage Free Forces letters per individual per week.

Whether . facility
extended to CSD
employees
Dimapur or Mot

" -Yes

-Yes

-No

-Yes

-Yes

-Not yet availed

RN\
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h) Remittance within Indian limits of money orders nrid ndian
Rs. 30/- per month per individual.
i} Refention of family accommodation allottad by Govt. at the

old duty station on payment of normal reat If - the
accomunodation retained is required to be of service, the

tamilics may be shifted to an alternative accommadation.
Whelher appropriate or inferior to the status of the individual |

concerned.

s
Postal orders free of commission up to the maximum value of . =

C-Yes

C. Special Duly Allowance(SDA) in_the North eastern |

Region:

The Defence civilians recruited from outside the North Eastern
Region and posted from outside into the NER and serving in the
Field/modified field Areas would be entitled to the 'SDA in
addition to the FSC in the Field /Modified field Aren. '

D. }}_@%;J’;gite\ Locality Allowances:

Special Compensatory (remote Locality) Allowance will not be

admissible atongwith FSC in Field Areas for the period beyond
17.04.95. Any overpayment made for the period beyond 17.04.95

£ fHouse Rent Allowance (HRA) in Field Arcas:

Civilians transferred from a family station to a non-family station
in Field Area are entitled to HRA at the rate applicable to the old
duty station provided the Govt. servant is kecping his family in the
liouse owned by him or in a rented accommodation af the old duty
station, for the duration of his posting in the non-family. station in
the Field Area.

~Yeg

No (Since F'SC old
rate is paid uptil
now)

-Yes

(DM SARFAR)

AREA MANAGER
CSD DEPOT DIMAPUR

CCto DGM (P & A): - For kind information please
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Contempt petition No.23 of 2003 s f2
U

In O.A. No.57 6f 2002
And
IN THE MATTER OF ;
Sri Nomal Chandra Das and
134 others
Versus
The Union of India & Others.
And
IN THE MATTER OF :
An Affidavit-in-Opposition on behalf of the Respondent-
Contemners against the petition under Section 17 of the
Central Administrative Tribunal Act 1885 for non compliance
of the Judgement and Order dated 19.8.02 passed in O.A.
No0.57 of 2002 of the Applicants.

An Affidavit-in-Opposition on behalf of the Respondents—Contémners

I, Ajay Prasad, Secretary, Ministry of Defence, Room No.101, South Block,
New Delhi-110011, aged about 56 years, do hereby solemnly affirm and
state as follows :

'i*i

That, I have been impleaded as Respondent-Contemner No.1 in
the above noted Contempt Petition, herein after to be referred
to as the Petition, as such I am fully conversant with the facts
and circumstances of the case. A copy of the said Petition has
been served upon me and I have understood the meaning of

the content of the said Petition after perusal of the same.

That, with reference to the averments made in the Para 1 of the
Petition the Deponent begs to state that the Hon'ble Tribunal
vide its Order dated 19.8.02 directed the Respondents to
provide Field Service Concession to the civilian employees ‘of

the Canteen Store Department serving in newly Defined Field
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Areas and Modified Field Areas as per recommendation of the 'ﬁ
Fifth Central Pay Commission.

3.  That, with rcference to the averments made in para 2 of the
Pétition, the Deponent hereby denies the same, save and
except, what ever is borne out of record. The Deponent begs to
state that the Ministry of Defence, Govt of India, vide its letter
No.95257/Q/BOCCS/2149/D(Mov)/98 dated 5.8.98, conveyed
the sanction of the President of India, of Ficld Service
Concession to the employees of Canteen Stores Department

| serving the newly Defined Field Areas and Modified Field Areas

w.e.f. 5.8.98. But the Ministry of Defence, Govt of India, vide

its letter No.95257/Q/BOCCS/224/CC/D(Mov)/98 dated

27.11.98 corrected the date of enforcement of the said
concessions w.e.f. 1.4.93 instead 5.8.98.

Copies of letter dated 5.8.98 and letter dated 27.11.98

are annexed herewith and marked as ANNEXURE-I and II

respectively.

4. That, the Ministry of Defence, Govt of India, vide its letter
No.4(6)/2000/D(Civ.I) dated 21.9.00 has decided to consolidate
the Orders contained in a number of Govt letters on the subjcct
of Field Service Concessions. The Ministry also opined that
henceforth the following are the Field Service
Concessions/Compensatory Allowances admissible to the
civilians working in Field Areas and Modified Field Areas as per
the existing rules and instructions issued by the Ministry of
Defence from time to time. Following are the facilities
available in Field Service Concessions in the Ficld Arcas.

A. Field Service Concessions in the Field Areas :

a) Free rations on scale applicable to combatants of the
Army or Air Force, as the case may be, and fuel.

b) Free tented/basha accommodation and connected
services to the extent feasible.

c) Free clothing on minimum essential scale of Army
Personnel if the Corps Commander/AOC-in-C Air Force
Command considers the issue of such clothing essential
for operational reasons.

d) Free remittance of family allotments.

e) Free medical treatment and hospital treatment.

f) Wound/injury or family pension or gratuity under
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chapter XXXVIII CSR or Al 157/57/AFI 20/58, as the
case may be, or compensation under the Workmen's
Compensation Act where applicable.

g 2 Postage free letters per individual per week.

h) Remittance within Indian limits of money orders and
Indian Postal orders free of commission upto the
maximum value of Rs.30/- per month per individual.

i) Retention of family accommodation allotted by Govt at
the old duty station on payment of normal rent. If the
accommodation retained is required to be allocated to
another entitled personnel per exigencies of service, the
famﬂies may be shifted to an alternative accommodation
whether appropriate or inferior to the status of the
individual concerned.

The above concessions are non-monetary in nature and no
compensation in the form of monetary allowance as part of FSC is
admissible under the existing rules. .

Refer to ANNEXURE -'C' to the Govt letter
No.A/02584/AG/PS3(a)/ 97-S/D(Pay/Services) dt. 25.1.1964.

B. Field Service Concessions in Modified Field Areas :

a) Free remittance of family allotments.

b) 2 postage free Forces letters per individual per week.

) Remittance within Indian limits of money orders ‘and Indian
Postal orders free of commission upto the maximum value of
Rs.30/ - per month per individual.

d) Retention of family accommodation allotted by Govt at the old
duty station on payment of normal rent. If the accommodation
retained is required to be allotted to another entitled personnel
for exigencies of service, the families may be shifted to
alternative accommodation whether appropriate or inferior to
the status of the individual concerned. '

The above Concessions are non-monetary in nature and no

~compensation in the form of monetary allowance as part of FSC is

admissible under the cxisting rules. "(Refer to Appendix -'B' to the
Govt letter No.A/23761fAG/[PS3(b)/ 146-S/ 2/ D(Pay/ Services) dt.
02.3.1968)"

A copy of the letter dated 21.9.00 is annexed herewith and marked as
ANNEXURE III.

That, as per the said letters of the Ministry of Defence, Govt of India,
Area Manager, Canteen Stores Department, Dimapur, the



bl el

Respondent/Contemnor No.4 herein informed the Regional Manager (East),
Narangi, Guwahati, that the staffs of Dimapur Depot are drawing Field
Service Concessions vide letter No.lSPD /0020/20/EST/377 dated 31,5.03.

A copy of said letter dated 31.5.03 is annexed herewith and marked
as ANNEXURE IV.

6. That, the Respondent begs to state that the Applicants under the
Canteen Store Department are enjoying Field Service Concession.

7. That, with reference to averments made in para 3 of the contempt
Petition, the Deponent hereby denies the same. The
Respondents/Contemners have never shown any disrespect, disregard to

the Hon'ble Tribunal, so question of disobedience does not arise at all. The

" Respondent/Contemners have complied with the Judgement and Order

dated 19.8.02 passed in OA No.57 of 2002. The Applicants on the basis of  _ __
wrong interpretation of the Govt Circulars Notification etc. made some

illegal demands before the authority concerned.

8. That, as the Applicants madc illegal demands on the basis of wrong
interpretation of law, the Petition is liable to be dismissed in limine.

9. That, as the Applicants made false claims as above, the Hon'ble
Tribunal may impose some cost to be recovered from the 135 Nos. of

Applicants.

10. That, the statements of facts made in para 1 to 9 above are true to

my knowledge and the rest are my humble submissions before the Hon'ble

Court.

Identified by me
Jefence Secretary
2. M - Chow Ministry of Defence
297K Room No.101, South Block
Advocate's Gfexrk New Delhi-110011

DEPONENT '
T D QFm«n)A\Sw( o

(m iclovi
(AJAY PRASRDy T
R gfay -
Defence Secreta Julie M shaml
{m'l'reltﬂaolﬂ /S AAnrn I )
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“letters No. 37269/AC/PS 3(e)/90/D(Pay /Service

ALAESCGIRE

.

¢« 70 CSD ORDER NO. 36/98 DiTED IBYAug'SSt‘

[ _ V‘ ‘
At . j | _ 337 M
go.9525?/Q/Boc68/21u9/D(Mov)/98
overnmant of . Indie N
MinidtEY™8r Defénde

New Delhi, the OS5th August, 1999. B
’ / e . i .
T

- The Secreteary, : .
- Board of. Control! . S -
Canteen Services :
L~L Bloolk, -Room No.16,
.Church Road, .

New ‘Dalhi- 110 001.

SubJect :~ Field Service Concessions to Canteen
‘ Stores Department employees serving

in the newly dofined Field/Modified
F'ield Areas. ' '

Sir,

\ 'I'amfdirected‘to refgr to Ministry of.Difence
s

dataed
15-1-94, No. | B/37269/AG PS 3(a)/165/D(Pay/Bervicag)

- dated 37-1<95, Corrigendum No.B/37269/AG/PS %(5)/730/

Jield Areas and Modified Field Areas as enumerated in. |

D(Pay/Services ) dated 1%.4.95p No.1(22)/97/D(Pay/Services)
“dated B-1-98 and No.3(4)/97/D(Pay/Services ) deted 8-1-90
~and Lo convey the sanction of 'the President to the"
Tollowing Field Services Concessions:to employees .of |
‘Canteen Stores Department serving in the newly def ined -

Govt letter dated 13-1-94 ;.-

— e e

i) Canteen Stores Deparitment employees serving in

. the newly defined I'ield Areas will be ent itled
to the concessiong enumerated in Annexure 'C'~
to Govt letter No.A/02534/AC/PS 3(G)/97-5/ !
D(Pay/Services) dated 25-1-1964. Canteen i
Stores Dapartwent. employees serving *n’the ki
newly defined Hodified ..Field Areas will be »
entitled to the concessions enumersted in .
Aypendi‘ ‘B! to.Govt letter No.A/25761/AG/PS3 (b YV
1&648/27D(Pay/83rvices) dated 2nd March 1968,

i) Centéen Stores Department employees serving

' in the nawly defined M.dified Field Arcas will: ?
be entitled to the Special -Compensatory (Remotr “
Locality ) allowance and other sllowances as ]
admissible. to Dafence’ Accounts Department ;

.'..V./.?‘-
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Civilisn employeas as hithart f.ore under n)LnLhw{b
{nstruetienﬂ fasued by tHis Mindatry from 4 imo
Lto time. Uownver, ‘In"respect of CsD emoloyco
serving in the newly defined Field Aress, Spacisl
CompnnsaLory (Remote Locelity).Allowance ard olhar

allowances .arg, not concurrently admissible -elong,
with Field/Service ,concessions

iid) Consequent upon the deoistons of Governmnnt on
the recommendations of Fifth Centrel Psy Commission -
relating to allowances and concessions in resnect
of the Officers of Army;: Navy & ‘Air Force, the
revised rates of allowonces/concessiéns as nar.
the Appendix attaghed to the letters No.1(22)/
97/D(Pay/3crv;ces\ and Wo.3(4Y/97/D (Pay/Serv1c@
dated 8-01-98.will be admissible to the Canteen
Stores Department employees serving.in Newly
Defined Field Aress and Newliy Dofined Modifi»d
IField Arcas.

These orders will come into force from the dale of.

-

\

1hL~~l<:uC° with the concurrence of Ministry of

m<<(}1nqnoe/@B\ vide their ID No. 1367/@3 dated 5-P-98.

C .
‘)[ﬁ \,_\‘\
WG e

(T. p MONDAL )
Under’Seoretary to the Govarhment of Tndid.
Tele ¢ 201.2962

Yours faithfully,

Lo . .
CGDA, New Delhi. . =~ |
CDA.CSD (adelphi), 119 ™K Road, Numbai~2Q
CSD Mumbal

Jt Dir DaDS, HQ SC Pune

Mdit QFficer (DS ) Resident Aud it Cell, Ade]phl, Mumba.
DDGCS - 10 copies.



letter No.95257/Q/BOCCS,
regarding Field Service Concession

Department employees serving in the newly defined. Field/

AMNIXURE 'A' TO CSD ORDER NO. 54/98 DATED 11 DEC'98, -

No. 95257/Q/Bor09/22b/cc/D(Mov)/98
Government of Indis

Ministry of Defence
NGW'Ehlhi the 27th November. 1908

CORR IGENDUM

The following amendment 1s maede to this Ministry -3

2149PD(Mov}(98 gggggnC?tAugust 1998,

Modified Field Areass

24

Para 2 may be .read as

"These orders . will ¢ome into force weeity 01,4,1993

This corrigendum iqsues with the concurrence of

Ministry of Defence (Finance/qQB) vide their UO No. 2018/QB v

dated 25.11.1998,

'To

“«
¢

Yourslfaithfully,

—m\\w 4

( T.P. MONDAL ) .
Undér Secretary to the Government of India.
Tele 2+ 301 2962

The Secretary, . , o
Board of Cont»ol - =
Canteen Services ‘

I~I Block, Room No.16 -

Church Road New Delhi~110001.‘

Copy to' .
,zD% %w E
SDA(Asn), Adelphi, 119-MK Road Mumbai~20
CSD HO Mumbal ,
Jt Dir DADS, HQ SC Pune.
Aud it foicer(DS\ Resident Aud it Cbll Adelnhi
Mumbai.
DDGCS - 10 COplee.'

/
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#) 2 Postage Free Forces letters per individual per weck,

Rof DPDO020/20/EST, 3TV 1, A~7Q 036/,,23«9 2o/ Dute: - 3) MeT) o
To, — t’l’o/'
R (12)

Sub: - Field Service Concessions/Allowances to CSD bmp!nwcs serving in
the Field/Maodified Vield Avea.

This refers to the telophonic discussion between Me S, K. Gupta, Awn Managoer,
S Bepot Narangt and the under signed on 30.05.03.

2. Ay degired by DGM (P & A) and information iy galhcrcd from Stu. 11Q
Rangapahar, that it 18 leamt that no monetary compcnsatmn is betng given to

Defence Civiliang posted in Dimapur.
The stalls of Dimapur depot are drawing following concessious.

(o]

Applicable Field Area Concessions at Dimapur as per letter Whether  facility
No. 4(c)2000/d (civ-T) dt. 21.09.2000 ' “extended to CSD
© employees
- Dimapur ov Not
s} Uree ratious on scale applicable to combatants of the Army or -Yes
Air Force az the cage may be and fuel.

b) Free tented /basha accommodation and connected services to -Yes
the extent feasible. '

¢} Free clothiing on mimunnn essential scales of Army personnel  -No
i the corps Commander/ADC in € Air force command
- congicders the issue of such clothing essential for operational
regais. , «

d) Tree remutiance of family ullotments upto Rs. 5000/~ per -Yes
rmonth,

¢} Free medical treatmient and hospital treatinent. Yes
N Womnnd/injury or family pension or gratuity under chapter -Not yet availed
XAX, VI CSR or AVIST/ST/AFI/20/58, as the case may be, '

o compuemsation under the wotlumen’s compensalion Act
where applicable.

w\}\/h‘. V-
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h) Remittance within Indian limits of money orders and Indian
Postal orders fiee of commission up to the maximum value of

Ri. 30/- per month per individual.

i} Retention of family accommodation allotted by Govt. at the
old duty station on payment of normal rent. If the

. Yes

-Yes

acconunodation retained is required to be of service, the

tamilics may be shifted to an alternative accommodation.
Whether appropriate or inferior to the status of the individual

concerned.

C. Spe_cial Duty Allowance(SDA) in_the North eastery
Reqion:

The Defence civiliang recruited from outside the North Lastern

-Yog

Region and posted from outside into the NER and serving in the

Field/modified field Areas would be entitled to the SDA in
addition to the FSC in the Field /Modified field Area.

D. Remote Locality Allowsances:

Special Compensatory (remote Locality) Allowance will not be
admissible alongwith FSC in Field Areas for the period beyond
17.04.95. Any overpayment made for the period beyond 17.04.95

1. House Rent Allowance (HRA) in Field Arcas:

Civilians transferred from a family station to a non-family station
in Field Area are entitfed to HRA at the rate applicable to the old
duty station provided the Govt. servant is keeping his {amily n the
house owned by him or in a rented accommodation at the old duty

station, for the duration of his posting in the non-family station in

the Tield Aiea.

~No (Since FSC old
rate is paid uptil
now)

“Yes !

(D M SARKAR)

AREA MANAGER

fe " - CSD DEPOT DIMAPUR

CC to DGM (P & A): - For kind information please
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. "IN THE MATTER OF: 3

Contempt Petition No.23 of 2003

In O.A. No.57 of 2002
And
IN THE MATTER OF:
Sri Nomal Chandra Das and
134 others
Versus
The Union of India & Others.
And

IN THE MATTER OF:

An Affidavit-in-Opposition on behalf
Of the Respondent-Contemner No.2
against the peition under Section 17
of the Central Administrative Tribunal
Act 1885 for non compliance of the
Judgement and Order dated 19.8.02
Passed in O.A.No.57 of 2002 of the
Applicants.

An Affidavit-in —opposition on behalf of the Respondent-
Contemner No.2

I Major General P.K.Singh, General Manager, Canteen Store
Department ADELPHI, 119 Maharshi Karve Road, Mumbai-400 020, aged
about 55 years, do hereby solemnly affirm and state as follows:-

1. That, | have been impleaded as Respondent—cbntemner No.2 in the
above noted Contempt Petition, herein after to be referred to as the
petition, as such | am fully conversant with the facts and circumstances of
the case. A copy of the said petition has been served upon me and | have
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understood the meaning of the content of the said Petition after perusal of
the same.

2. That, with reference to the averments made in the para 1 of the
Petition the Deponent begs to state that the Hon'ble Tribunal vide its
Order dated 19.8.02 directed the Respondents to provide Field Service
Concession to the civilian employees of the Canteen Store Department
serving in newly Defined Field Areas and Modified Field Areas as per
recommendation of the Fifth Central Pay Commission.

3. That, with reference to the averments made in Para 2 of the
petition, the Deponent hereby'vdenies the same, save and except, what
ever is borne out of record. The Deponent begs to state that the Ministry
of  Defence, Government of India, vide its letter
No.95257/Q/BOCCS/2149/D(Mov)/98 dated  5.8.98 conveyed the
sanction of the President of India, of Field Services Concession to the
employees of Canteen Stores Department serving in the newly Defined
Field Areas and Modified Field Areas w.e.f£5.8.98. But the Ministry of
Defence, Government = of  India, vide its I_etfer No.
95257/Q/BOCCS/224/CC//D(Mov)/98 dated 27.11.98 corrected the date
of enforcement of the said concessions w.e.f 1.4.93 instead 5.8.98.

Copies of Ietter dated 5.8.98 and letter dated 27.11.98 are annexed
herewith and marked as ANNEXURE | and Il respectively.

4. That, the Ministry of Defence, Government of India, vide its letter
No.4 (6)/2000/D(Civ.l) dated 21.9.2002 has decided to consolidate the
orders contained in a number of Government letters on the subject of Field
Service Concessions. The Ministry also opined that henceforth the
following. are the Field Service Concession/Compensatory Allowance
admissible to the civilians working in Field Areas and Modified Field Areas
as per the existing rules and instructions issued by the Ministry of Defence
from time to time. Following are the facilities available in Field Service
Concessicnsvin the Field Areas.

A.Field Service Concessions in the Field Areas:
a) Free rations on scale applicable to combatants of the Army
or Air Force, as the case may be and fuel.
b) Free tented/basha accommodation and connected services
to the extent feasible. |
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¢) Free clothing on minimum essential scale of Army Personnel
- if the Corps Commander/AOC-in-C Air Force Command
considers the issue of such clothing essential for operational
reasons.
~d) Free remittance of family allotments.

e) Free medical treatment and hospital treatment.

f) Wound/injury or family pension or gratuity under chapter
XXXVIII CSR or 157/57/AF| 20/58, as the case may be , or
compensation under the Workmen’s Compensation Act
where applicable. _

g) 2 postage free letters per individual per week.

h) Remittance within Indian limits of money orders and Indian
Postal Orders free of commission upto the maximum value
of Rs.30/- per month per individual.

i) Retention of family accommodation allotted by Government |

at the old duty station on payment of normal rent. If the
accommodation retained is required to be allocated to
another entitled personnel per exigencies of service, the
families may be shifted to an alternative accommodation
‘whether appropriate or inferior to the status of the individual
concerned
The above concessions are non-monetary in nature and no
compensation in the form of monetary allowance as part of FSC is
admissible under the existing rules.

Refer to ANNEXURE 'C’ to the Government letter
No.A/02584/AG/P83(a)/97-S/D(Pay/Services) dt.25.1.1964.
B.Field Service Concessions in Modified Field Areas.

a) Free remittance of Family allotments. _

b) 2 postage free Forces letters per individual per week.
¢) Remittance within Indian limits or money orders and Indian
Postal Orders free of commission upto the maximum value of

- Rs.30/- per month per individual.

d) Retention of family accommodation allotted by Government at

the old duty station on payment of normal rent. If the
accommodation retained is required to be allotted to another
entitled personnel for exigehcies of service, the families may be
shifted to alternative accommodation whether appropriate or
inferior to the status of the individual concerned.

~
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The above Concessions are non-monetary in nature and no
compensation in the form of monetary allowance as part of FSC is
admissible under the existing rules. (Refer to Appendix B’ to the

Government letter No.A/25761/AG/P83 (b)/146-S/2/D  (Pay/Services)
dt.2.3..1968).

A copy of the letter-dated 21.9.02 is annexed herewith and marked
as ANNEXURE Ill.
5. That, as per the said letters of the Ministry of Defence, Government
of India, the Area Manager, Canteen Stores Department, Dimapur, the
Respondent-Contemner  No.4  herein informed the Regional
Manager(East), Narangi, Guwahati, that the staffs of Dimapur Depot are
drawing Field Service Concessions vide letter No.DPD/0020/20/EST/377
dated 31.5.03. |

A copy of said letter-dated 31.5.03 is annexed herewith and marked
as ANNEXURE IV,

6. That, the respondent-Contemner begs to state that the Applicants
under the Canteen Stores Department are enjoying Field Service
Concession, as directed by the Hon’ble Central Administrative Tribunal,
Guwahati

7. That, the Respondent-Contemner No.2 begs to state that the
matter regarding rate of allowances payable as per the pay scales of the
employees of Canteen Stores Department in comparison with the ranks of
combatant personnel was put up to the Controller of Defence Agpounts for
their concurrence, but the same has not been accepted by the Controller
of Defence Accounts. To that effect a letter Ref. No.3/ADMN (B-
1)/1634(FC)/2673 dated 26.6.03 was issued by the D1eputy General
Manager (P&A) Canteen Stores Department, Mumbai to the Respondent-
Contemner No.3. '

A copy of the said letter dated 26.6.03 is annexed herewith and
marked as ANNEXURE V. - -

8. That, with reference to averments made in para 3 of the Contempt
Petition, the Deponent hereby denies the same. The Respondents-
Contemners have never shown any disrespect, disregard to the Hon'ble
Tribunal, so question of disobedience does not arise at all. The

A
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Respondent-Contemners have complied with the Judgement and order
dated 19.8.02 passed in OA No.57 of 2002. The Applicants on the basis of
wrohg ihterpretation of the Government Circular, Notification etc. made
some illegal demands before the authority concerned.

9. That, the Respondent-Contemner No.2 begs to state that, if the
Hon'ble Tribunal comes to a conclusion that the Respondents-
Contemners have committed contempt of the order dated 1 6.8.02 in OA
No. 57 of 02, the Respondent-Contemner No.2 begs  unconditional
apo/bgy and begs to be excused for the same.

10.  That, as the Applicants made illegal demands on the basis of wrong
interpretation of law, the petition is liable to be dismissed in limine.-

11.  That, as the Applicants made false claims as above, the Hon’ble
Tribqnal may impose some cost to be recovered from the 135 Nos. of
Applicants.

| 12 - That, the statement of facts made in para 1 to 9 above are true to
my knowledge and the rest are my humble submissions before the
Hon'ble Court.

I hereunto set my hand on this the 22 th day of July 2003 before th

Hon'ble Central Administrative Tribunal at Guwahati

Lt

Identified by me (P.K.Singh)
- Major General, AVSM
| General Manager
D; A -Chow - _ Canteen Stores Department,
: 119, Adelphi, M.K.Road,
Shri B.M.Choudhary, Churchgate,
(Advocate) . q.q-03. Mumbai-400 020

&

The DLmemr Swtoon Sk ﬁ{&z‘dwﬂ”

Julic Maham e

(ﬁo{va(,o\[e )
29. 7.63
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o NLBEURE SA' 1O CSD ORDER NO. 36/98 LATED 18 Aug'98,. | 4@
&/“' - ‘“, | . //ij/‘ .
No.95257/9/BX:C3/2149/D (Mov )/ 98 |
Governmant of Inddis ,
Minigtry of Defence
New Delhi, the OS5th August, 1998.
4 SR _
1M e
Jhe Secretary,
Board of. Control
Canteen Services
L~T Blook, .Room No.16,
.Church Road, .
New Dalhi- 110 001,
Subject - Field Service Concessions to Cantecn
‘ Stores Department employees serving -
in the newly dofined Field/Modified
Fleld Aregs.
Sir,

\ "I am directed to refer to Ministry of. Defence
letters No. 37269/AC/PS 3(e)/90/D(Pay /Services ) dated .
15-1-90, No. "B/37269/A¢ PS %(a)/165/D(Pay/Sarviceg )
dated 31-1-95, Corrigendum No.B/37269/AG/PS 3(a)/73%0/
D(Pay/Services ) dated 13.#.95, No.1(22)/97/D(Pay/Services)
dated 8~1~98 and No.3 (4 /97]D(Pay/Services) dated 0-1-98
and o convey the sanction of the President to the
following Field Services Concessions:to employees .of
Canteen 3tores Department serving in the newly def ined
Field Areas and Modified Field Areas as enumerated: in.
Govt letter dated :13-1-94 ;.- : -

i) Canteaen Stores Departmant employees serving in

. the newly defined F'ield Aress will be’ ent itled
To the concessions enumerated in Annexure 'C'v"
to Govt letter No.A/02534/AC/PS 3(G)/97-5/
D(Pay/Services) dated 25-1-1964. Canteen
Stores Dapartment employees serving in the
newly defined Modified ..Field Areas will be
entitled -to the concessiont enumerated in .
Appendix ‘B' to Govt letter No.A/25761/AC/PS3(b)v
14648/2/D(Pay/Sarvices) dated 2nd March 1968,

i) Contéen Stores Department e¢mnloyees serving

: in the newly defined M.dified Field Arcas will
be entitled to the Special Compénsatory (Remote
Locality) allowance and other sllowances o
admissible. to Defence’Accounts Department
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" Civilian employcas aaz hithertbﬂore under axlating
Y, ~ dngtructions isasued by thlas Minigtry fLrom 1imo

to time. llowaver, 'in resgpect of CSD emnloyeces
serving’ in the newly defined Field Arecas, Spociel
‘Compensetory(Remote Locality).Allowsnce arnd olher
allowances ara, not oconcurrently sdmisgible -along
with Mleld/Service ,concessiong.

iii) Conge quent upon the deoisions of Covernmant on ‘
the recommendationg of Fifth Centrel Pasy Commissgion
relating to allowances and concessions. in resvect
of the Officers of Army ;:Navy & Air Force, the
revised rates of allowances/concessidns as ner. .
the Appendix attaghed to the letters No.1(22)/ -
97/D(Pay/Services) and NHo.3(4)/97/D(Pay/Service’s )
dated 8-01-98.will be admissible to tha Conteen §
Stores Department employees serving.in Newly ‘
Defined Field Aress and Neawly Dafined Moddif iud
Field Arcas. g

A These orders will come into force from thie date of.
issue of thisz letter. o ' o

500 This issues with the concurrence of Ministry of
Pefznee (Finance /QBY vide ' their ID No.1367/QB dated 5-P-98.

Yours faithfully,

TR

W

y ( T.P. MONDAL )
Under “Secretary to the Government of Tndid:
Tale : 301.2962

Copy Lo : ‘ ‘
- CGDA, New ‘Delhi. . =~ o
CDA.CsD (Adelphi), 119 ™I Road, Mumbal-20
(SD Mumbai : - . '

Jt Dir DaDS, HQ SC Pune ' ,

Audit Qfficer (DS) Resident Audit Cell, Adelphi, Mumbai.
DDGCS - 10 copies. ' i '
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ANMEXURE *A' TD CSD ORDER NO. 54/98 DATED 11 DEC'98.

No.95257/0/5oncs/aQA/cc/D<Mov)/98'
Government of Indis

Ministry of Defence
" New Delhi the 27th November, 1908

CORRICENDUM

The following amendment 1s made to this Ministry' |

letter No.95257/Q/BOCCS/21498D(Mov ) 98 dated o;tAugust 1998,
regarding Field Service Concession Canteen

Department employees serving in the newly defined. Field/
Modified Field Areas:

Para 2 may be read asg @

N o g

"These orders . will ¢ome inte force wee.f. O1;h.1993"

2¢ This corrigendum icsues with the concurrence of
Ministry of Defence (Finance/QB) vide their UO No. 2018/QB ¥
dated 25.11.1998,

,(
f :

Yours faithfully,

Ty
( T.P. MONDAL ) .
Under Secretary to the Government of Tndia.

Tele : 301 2962
'To
The Seeretary, . :
Board of Control x
Canteen Services '
L~I Block, Room No.16 . - -
'Church Road, New Delhi~110001.,

*

COpy‘to'

oatashs” BSablns, 119-MX Road, Mumbaiw?o
. CSD HO Mumbai
Jt Dir DADS, HQ SC Pune.

Aud it foicer(D§3 Resident Aud it Céll Adelnhi
Mumbei.

DGCS - 10 qpplee.
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) 2000/ (civ-T) de. 21.09.2000,

i 2 Lostuge Pree Forees fellers per individual per week,

| QNNE;’(U&&. -1V

o

Sub: - Vield Service Concessions/Allowances to CSD ¥ mployees serving in

the Field/Modified Pield Area.

"This fofors to the telephonic discussion between My S. K. Gupta, Area Manaper,

B Lrepot Werangi and the under signed on 30.05,03, _

Ax desired by DGM (P & A) and information ig gathered from St 11Q)
Rangapabar, that it is learnt that no monetary compensation is being given (o

Delence Civiliang posted in Dimspur.,

Tie stafTs of Dimapur depol are drawing following concessious.

plicable fichl Aeca Concessions at Dimapur as per letter

K

i

Free vufions on scale applicable to combatants of tlice fy or
Air Forea as the case may be and fuel,

Free tented /Dusha aecommodation and connected serviees {o
the extent leasible, :

iree clothing on miniimnm essenlial Scaleg of Arniy persontel
i the comps Commander/ADC in C Air force command
constelers the jssue of such clothing essential for operational
vegams, Lt :

Free rentfance of Lamily allotments uptd Rs.” 5000/- pci‘
month oA

!

Pree medieal treatment and hospital treatment, -
' o !
Waound/injmy op tamily pension or gratuily under chapler
ARK VT CSR or A'J/I-S7/S7/AJF‘I/20/58, as the case may e,
M Compeasation under (e workmen’s compensation Act

where applicahble,

Whether  fadility
cxtended to C'SD

employees

Dimapur av Mot
-Yes

~Yes

-No €

.

.

v’
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hy Remittance within Indian limits ol money orders nud dndint -Yes
Postal orders firee of conmmission up to the masimnm: value ol -

Ds. 30/- per month per individual,

i} Reteption of family acconunodation allotted by Govt. at the  -Yes
old duty station on - payment of normal rent” If the =~
accomunodation retained is required to be of service, lhe
tamilics may be shifled to an alternative accommadation.
Whelher appropriate or inferior. to the status of the individual
concerued. -

. ‘Special Duty Allowmxce(SDA) in_the North._ eastern
Reqion: |

The Defence civiliang recruited from outside the North Eastem -Yes
Region and posted from outside into the NER and serving in the
Freld/modified field Areas would  be entitled to the SDA m
aldition to the FSC in the Fleld /Modified field Area. '

D. Remote Locality Allowances:

Special Compensatory (remote Locality) Allowance will niot be -No (Since T'SC old
admissible alongwith FSC in Field Areas for the period beyond rate is paid npfil
17.04.95. Any overpagment made for the period beyoud 17,0495 now)

t. flause Rent Allowance (HRA) in Field Arcas:
Crvilrans trausferred from a Lmuly btatxou to a non-family station -Yes
in Field Area are entitled to HRA at the rate applicable to the old

duty station provided the Govt. servant is keeping his family tn the

house ownied by him or in a rented accommodalion at thie old-duly

station, for the duration of his posting in the non-family. \hhon in

the Tield Area.

(1) M SARIZAR)

AREA MANAGER
CSD DEPOT DIMAPUR.

CCto DGM (P & A): - For kind intormation jxlcascc
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RefNo. 3/Admn (B -1)/1634(FC)/ 24 73 Date: s Jun’03

BY FAX & COUF[IER

suB: CONTEMPT PETITION NO.23/03 N OA NO,67/02 FILED BY
SHRIN C DA Vs JOI & OTHERS IN RESPECT OF
FIELD SERVICE CONCESSION

Raferance your letter No.RME/QOA/ESZST/A75 dated 16 June 2003

forwarding the parawise comment to be filed at CAT, Guwahati on the above cited
Contempt Pet:tuon

2. The matter regardmg the rate of allowemces payable as per the payscales
of CSD employees in comparison with the ranks of combatant personnel was put
up to CDA(CSD) for their concurrence, but the same has not been accepted by
them.. Thc oommems of CDA(CSD) are appended here under:-

“As per govt. letter dated 24.05.2003. the FAA/FSC are extended. to CSD
employees veming In field areas. But no where, it is mentioned that the same
should be paid in cash. The FAA/FSC are 10 be applicable in kind. which is
extended to uniform personnel. As such Gowt. sanction for payment in cash if
obtained will be in order as the order states that the concessions are non-
monetary in hature and no monetary allowance is admissible.

In other words, defence civilians posted to North East- Reglon are entitied
for special duty allowance (SDA) as per para C of ibid letter.. Defence civilians
posted to field area/modified field area will be entitied for concession of para D, E
and F of Govt. Ietter dated 21 Sep 2000"= :

Therefore, proposal of payment of field allowance, modified allowance,

drawn on the rate of pay & allowance of civilians is not acceptable in audit being a
new.practice.”

3. In case the Hon'ble tribunal does not accept the reply fi Ied by you during
the hearing tomorrow ie, 27.06.03, you may inform Hile the views of the aud4t as
stated above , in the CAT for their orders.

4. - ‘Please_ acknowledge and confirm.

-, ’

/

Aradrune > K6 03,
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IN THE CENTRAL ADMII? TIWE TRIBUNAL |
~ GUWAHATI BENCH.AT BUWAHAT o

- s e,

IN THE MATTER OF ;

. Contempt Petition No.23 of 2003
In O.A. No.57 of 2002

And
IN THE MATTER OF :
~ Sri Nomal Chandra Das and 134 others
Versus
" The union of India and Others
IN THE MATTER OF:
An Affidavit on behalf of the Respondent- contemner No.2

-, _Major General P.K.Singh, Ati Vishist Sewa Medal, Geheral Manager,
Canteen Stores Department Adelphi; 119, Maharshi Karve Road, Mumbai-

400020, aged about 55 years, do hereby solemnly affirm and state as
- follows:- ' '

’ 1. That, 1 have been impleaded as Respondent — contemner No.2
in the above noted Contempt Petition, herein after fo be referred
to as the petition, as such | am fully conversant with the facts
and circumstances of the case. |

2. 'That, as per direction made by the Hon'ble Tribunal, the:
Deponent personally appeared before the Hon'ble Tribunal at
Guwahati on 17.9.03 and, amongst others, submitted the
following as per requests made by the Hon'ble Tribunal.

3. That, the Field Service-Concessions were being paid to the
| Canteen Stores Department's Employees at Dimapur in terms’
of letter No. 95257/Q/BOCCS/2149/D(Mov)/98 dated 05.8.98 as
amended of the Ministry of Defence, Govt of India. |



SN
That, the Ministry of Defence, Govt.of India vide its letter
No.4(6)/2000/D(Civ.l) dated 21.9.2000 has consolidated all the
orders on the subject and decided that henceforth Field Service
Concessions /Allowances as given in the letter, will only be
- admissible. At this point, Shri B M Choudhary, the learned
counsel for the Respondents very humbly drew the attention of
the Hon’ble Tribunal, to this letter which had already been filed

alongwith the affidavit in July 2003.
_ ) —

That, the Deponent executes all the orders given to him by the
Govt, of 'I_ndia.

: -That, the Deponent has the highest regard for the Hon’ble
Central Administrative Tribunal , Guwahati Bench, Guwahati
~.and has committed no contempt willfully or otherwise.

e That, the statements of fact made in para 1 to 5 above, are true
T to my knowledge and the rest are my humble submissions
before the Hon’ble Tribunal.

| hereunto set my hand on this the |(th déy of Qctober 2003.

)

The Deponent swears the (P.K.Singh)
Affidavit who is Major General, AVSM
Identified by me General Manager

October 2003

Canteen Stores Department
119, Adeiphi, M.K.Road
Churchgate
Mumbai-400020

WAs s fdJmUbiUl L-/ SriB.M,
Chouwdhuany  ( Adveenks )

The depmunl” S weans Lhaa AM:‘dwﬂ’

Julie Mahsn (5 (Adwuﬂ)

Cmuﬁu& Hu’j‘\ CG’WJ‘



